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(P~eZ$milzaq*y .-Sectio~I4. P o r t  %-Excise.- -3 

Sectiolzs 5-6.)  2 
1 

X X r O f  1887. sentlion 2 of t,he Tnland Rcmded Warehouses Act, I 

1887 : , -1 
(8) customs port," : foreign port, " " vessel " 

and '' master " have respectively the meanings defined i 
for them in the:?rincipal Act. 

4. The officers subordinate to a Collector shall, perfo,,,,,,, 1 
unless the Local Government shall otherwise so direct, of duties of 'j 

Customs- 4 for the purposes of this Act perform the dutiesoficers by 'i 
imposed and exercise the powers conferred upon subordirate { 

oficers. ~fficers of Oustoms under the Principal Act. 
- f 

3 
PART T. b 

Application of Principal Act ,  I 

5. 112 the application of the Principal Act or any ~ ~ , a i f i ~ ~ t i ~ ~ ~  

pr t icular  section or sections thereof to this Part tile t o  be madein 
Principal Act following modifications shall be made therein, as a,,lied to 

namely :- this Pait. 

(a)  the owner of the goods " shall include tile 
managing agent or other principal officer 
of a mill ; 

(6 )  for " the bill-of-entry " or " shipping-bill" 
shall be substituted " the  return required 
by this Act " ; 

(c) every reference to a warehouse, or warehous- 
ing, shall be construed as referring to a 

warehouse " as hegeinbefore defined. 

Duty. 

6. There shall be levied and collected a t  every mill ~lnpositioll 
is British India, upon all cotton goods produced in of Puty on 

such mill, a duty a t  the rate of 3$ per centum on the izispp 
value of such goods. 

Indian mills. 
B~p2~~~2crtiola. 



(Part  1.-Ezcise.-Xections 7-8.) 

Fomer to  
Governor 
General in 
Cour~oil to 
fix tariE 
values of 
euoh goods. 

Explanstion.-Goods are said to be produced 
within the meaning of this section when they are issued 
out of the premises of the mill. Bdt, in the case of 
any mill in wh i~ l l  llle goods are chiefly or largely 
made up and sold otherwise than as piece-goods, the 
Governor General in Council may direct that  goods 
shall be  reckoned as produced mhen they are issued 
out of the weaving section or sections of the mill. 

7. ( I )  The Governor General in  Council may, 
from time to time, by notification in the Gazette of 
India, fix, for the purpose of levying the said duties, 
tariff values of all such goods as aforesaid or of any 
particular description or descriptions thereof, and 
alter any tariff values for the time being in force. 

(8)  Such tariff value shall, for the purposes of this 
Act, be deemed to be the '' real value " of the goods 
to which i t  applies, but save as aforesaid all goods 
shall be assessed under this Act a t  their real value. 

(3)  For the purposes of this Act the  real value 
shall be deemed to be- 

(a) the wholesale cash price, less trade discount 
for which goods of the like kind and 
quality are sold or are capable of being 
sold a t  the time and place of production, 
without any abatement or deduction what- 
ever, except of the amount of the duties 
payable on the production thereof ; 

( b )  where such price is not ascertainable, the  
cost a t  which goods of the liko kind and 
quality could be delivered a t  such place, 
without any abatement or deduction, 
except as aforesaid. 

Delivery of 8. (1) The owner of every mill shall prepare and 
 month'^ deliver, or cause to be prepared and delivered, to the  
r e t u ~ n s  of 
,,,,as ,,,,. Collector each month a return of all the cotton goods 
duced by produced a t  his mill during the preceding month; and 
mill-omuers. 

I shall subscribe a declaration of the truth of such 
- return a t  the foot thereof. 

(2) Unless 































~ E C T I O N E I .  

34, Certain provisions of Principal Act to be incorpo12ted 
in this Act. 

36. Application of section 10,  Act WIII, 1894, to dutite 
under this Act. 

86. Power to Governor General in Council to make rules, - 
PART 11. 

87. Levy of duties on cotton goods passing into ~ r i t i s b  
India from foreign territory. 

38, Application of provisions of Priucipal Act as  to draw- 
back to goods taxed under this Part. 

PART 11%. 

39. Drawback in respect of yarns in mills produced, pur- 
chased or imported before the 23rd January, 1896. 

40. Mode of making claims for drawback under section 39. 
41. Provision with respect to goods in  stock. 

42. Return of yarn as under section 7, Act XVII, 1894, t o  
be delivered in February, 1896, but no duty leviable 
on yarn produced onor after the 23rd January; 1896.  


